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ORDER SHEET 

original Application No. 	 - 

isc.et1t1ofl No 	 * 	- - 	 - 	- - 

cotept petitiOfl No 	- - 	 - 	- 	- 

riw pplioatiOfl  

ApplCants. 	 * 	 . 

t spondf 	 - - - 	 - 	- 

Uk 
t 

dvoateS for the pp1iCafl - - - - - 

CRes)Ofldents vocdS of t 	 * - - - 

* 	Order of the TribUfla. 	- - 
frn e Registry Date 	 - -. 	- - 	- 

17.01.2005 	Present: The Wonble Mr 	R.K. 
Batta, Vice-Chairman 

The Hon'hle Mr T 	Prahiadan 
Member (k). 

posu V4 	4 

Heard Ms.U.Das, learned counsel for 
the applicant and also Mr. A. K. 

Chaudhuri, learned Addi. C.G.S.0 

	

r Registrar 	. 	 for the respondents. 

Learned 	counse.l 	for 	the 
applicant states that an appeal 

dated 6.9.200a has been filed by 

the applicant against the impugned 

order dated 9.8.200, hut the same 

has not been decided. Tn that view 

. 

	

	 of the matter, the application can 

be disposed of by issuing direction 

I to the appropriate authority i.e. 

-r4 	 I respondent no.3 the flirector of 
ç ri  I Postal Services (HQ), C.P.M.G., T,1 .7  

Circle, Deptt. of Posts, Shiilong-i 

to dispose of ,  the appeal dated 

6.9.2004 within a period of three 

months from the date of receipt of 

Ithis order. 

The application stands diposed 
of accordingly at the admission 

stage itself. Respondents shall 

e 	. 
	 Contd./2 
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17.1.2005 file compliance report after three 

months. 	Màtter 	be 	listed 	for 
compliance report on 20.11.2fl0. 

Member 
	 Vice-Chairman 
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29.04.2005 	"pointed out in the appeal 

memorandum. Howeyer, the present 

order is also one of,  emova1 of the 

applicant from servcé. 
.., 	 . ..;.•. 

,..., 

Mr S Sarma1  1arnedil 

for the applicant irtber submits that 
• 	 . 

against the order dt4 05 !04.2005; ah, 

appeal has aiready T.bet. filed before 

the Competent Appel1ate Authonty 
t. 

If that be so, the saiä1aithonty shall 

dispose, of 'thét"sáid.....aéal in 
H 	. 

accordance with law a expeditiously 

as possible, at any ratewithin a 

period of.three months from the date 

of receipt of copy of This order 

• 	 i.. ' .. ,, 	 H 
I. 	 . 

This application is aàcordingly 

closed. 	 .- 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

• 	 (An appi ication under section 19 of the Central 
Administrative Tribunal Act.,19135) 

0 A No 	 of 2004 

BETWEEN 

Sri Hari Prasaci Neaupanay 
S/a Lt. B.P.Neaupanay 

Ia, C/a Subhash Pan Shop 
Rynquh Baz an, Shillonp--6, 
Meqhaiaya 

- 	 Applicant. 

AND 	 - 

1. Union of India, 
• 	

Represented by the Secretary to the 8o,t.of India, 
Ministry of Communication, 
Department of Posts, 

• 	 Dàk }3hawan , New Del hi --.1 

2 The Chief Pest Master General, 
Deptt0 of Pasts, 

• 	 NE:.circle, 
Shillonci-793001. 

Director of Postal Services (H) 
0/0 Chief Post. Master Gene'ai, 	. 
•NECircie,Deptt. of Posts, 
Shjilcn-i 	 1 

4 The Assistant Director (Staff) 
0/a Chief Post Master General, 	 * 
NE Circle, Dptt of Posts, 
Shiliang-i. 

.Respondents 

DETAILS QF THE APPLICATION 	. 

I 	PARTICULARS. OF THE ORDER AGAINST WHICH THIS APPLICATION 

• 	• IS NADE 	- 	 S  

• 	• 	This application is dirëcted açjainst the order,  

issued viáe memo No Staff/3--ED/PF/99 dated 9.304 issued by 

1 
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the Assistant Director (Staff) for Chief Post 	Master 

Eieneral, N.E. Circle, 

21 LIMITATION: 

The 	applic:ant 	declares 	that 	the 	instant 

applicatiori has been f:i. ld within the limitation period 

prescribed under section 21 of the Central Adrn:i.nistrative 

Tribunal Act,1985. 

3, JURIS1)ICIi9: 

The applicant further declares that the sub.Ject 

matter of the case is within the jurisdiction of. the 

Administrative Tribunal. 

4., FACTS OF THE CASE: 

4.1. 	That the applicant is a citizen of India and as 

such he is entitled to all the rights, privileges and  

pfotection guaranteed by the ConstitLition of India and laws 

framed thereunder. ' 

4.2. 	That the applicant in the instant application got 

his initial appointment as Extra-Departmental Agent in the 

departmental inspection bunglow at Oakland, Shil :ionç, under 

the Postal Department vide an order issued by the Chief Post 

Master General NE Circle 5  Shiliong bearing memo 

No,Staff/3216/E1/93 dated 14.i196 

A copy of the said appoirtment order 

dated 14,11,96 is annexed hcrewith 

and marked as Annexure-1. 



That the a1:plicnt pursuant to the aforesaid order 

of appointment continued to discharçje his duty to the best 

of his ability and without any blemish from any. quarter 

.However, all on a sudden wef 139.03 the applicant felt 

iii and due to such illness he could not attend his duiy 

wef. 149.03 	Theappiicant immediately rushed to the 

doctor and 'took his advise and treat.ment 	The consulting 

doctor di, agnosed the appi ic:ant to be suffer-ing from 

peripheai neveraigia and sciatica and advised him to take 

rest for about 2 months 

copy of the medical certificate 

dated 14903 is annexed herewith 

and marked as Annexure--2 

That 	the 	applicant who was staying 	in 	a 	rented 

house 	was alone 	and there was nobody to 	loot:: 	him 	after 

'during 	the period 	of 	his 	ailment 	It 	was 	under 	this 

circumstance the 	applicant was cc:mpelled to s'ay with one of 

his known person Sri Ram Bahadur Magar at Umpi ing 	Shi I iong 

6 	and 	he was 	undergoing 	treatment 	-upto ' 101 04 	The 

applicant immedi ately 	informed 	the 	concerned 	autho,ri t'/ 

regarding his 	ailment 	and also 	intimated 	recardinq 	his 

adress 	with a prayer to allow him to. avail 	medical 	leave 

Thereafter the. 	aØpl :icent 	after 	regaining 	his 	health 

submitted representation 	to the jssistant Director 	(Staff), 

Circle 	Office 5  Shiliong praying for allowing him to 	resume 

d u ty. 

That 	the respondents however, without taking into 

01 
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consideration the. prayer made by the applicant issued the 

memorandum of charges vide memorandum dated 2n1n04n The only 

charge leveled against the applicant is regarding his 

absence from 14n903 onwards without any information to the 

competent authorityn 

A copy of the said memorandum of 

charge 'dated 2n1n04 is annexed 

herewith and marked as Annexure73 

4.6. 	That the basic contention raised in the charge 

sheet dated 214 is rthlatihg to applicant's remaining 

•ahseiit from duty WnCnf 14n9J33 without any intimation and 

to that effect he was given an intimation on E 1YLø3 through 

a registered letter to explain the absence However, ..the 

said letter dated EL, 1øø3 could not he delivered with the 

remark that the addressee left the Oakland I.S.The 

respondents however, did not send any other letter to his 

alternative address It is pertinent to mention here that 

the applicant during his ailment -informed the authority 

regarding his alternative address with a prayer 'to allow him 

to avail medical leave but his such request was never 

acceded to The Respondents authc3ri ty knowing ful ly well 

about the alternative address of the applicant.never served 

any intimation in the said address keeping him in dark about 

the developrnent it is pertinent to mention here that the 

authority cqcerned however sent th6 memorandum of charge 

dated 2.104 to his alternative address and the said fact 

clearly indicates that the respondents author:ities knew the 

alternative address of the applicantn 

4 
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47 	That immediately on receipt of the charge-sheet 

dated 2. I ø4.3  the app). icarit suhmt tted .representat ion dated 

1.1104 to the concern authority enclosing the medical 

certificate as well at fitness certificate with a prayer to 

allow himito resume duty.  

A copy of the said repreentation 

dated 11104 is annexed herewith 

and marked as Annexure--4 

That the respondents inspite of the repeated 

requests made by the applicant never allowed him to' resume 

duty. The respondents to that effect issued an order dated 

B34 reiecting the requests of his reinstatment and the 

applicant was requested to cooperate in the proceedinr for 

early disposal of the case 

A copy of the said order datd 

EL304 is annexed herewith and 

marked as Annexure-5. 

 That the applicant in terms of the order dated 

E3$4 •<:::ontinued to participate in the c:epartmenta:1 

proceeding through his Defence Assistant Sri. RBRoy. As per 

the procedure., the applicant submitted his' written brief 

explaining the case in detail and pointing out the 

procedural defects in the said proceeding 

A copy of the said written brief • is 

annexed herewith and marked as 

• 	Annexure"S. 

H 
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4i:ø 	 That the respondents immediately on receipt 

of the written brief submitted its enquiry report vide 

official 1'etter dated ii 6ø4 asking the appliant tc3submit. 
4 

representation acuainst the said repert 	In the enquiry 

report 'the enquiry officer while dIscussing certain 

irrelevant facts gave its finding that the explanation given 

by the applicant regarding his absence is not satisfactory. 

A copy of the said enquiry report 

dated 11 6ø4 is annexed herewith 

and marked as Annexur'e-7, 

4ii, 	 That immediately on receipt of the enquiry 

report the applicant submitted his' represehtatior! dated 

•23604 indicating the facts and ciicufnstances prevailing at 

that point of time with a prayer to consider his case 

sympathetic:aily. , 

A copy of the said representation is 

2334 is annexed herewith and 

marked as Annexure-8 

4.i2 	 That the disciplinary authority after the 

receipt of the representation dated 23604 issued the 

impugned order dated 9304 removing the applicant from 'his 

service, 

A copy of the said impugned order 

'dated 98.04 is annexed herewith and 

marked as Annexure-9, 

6 
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413, 	 That the applicant afterth? lssuarce of the 

impuqned order of removal submitted th 	statutory appeal 

dted 6904 to the Appellate authority i.e. .the Director of 

Postal Servjces Head Cuarter N.Ecircie 5  Shillong with a 

prayer to exonerate him from the charge and to allow him to 

resume duty. 

A copy of the said appeal dated 

60.04 	is annexed herewith 	and 

• 	 marked as Annexure-lO, 

4.14, 	 That the applicant begs to state that the 

chrcj.e leveled against him by issuing the charge sheet dated 

2.1.04 contains no relevant facts to disclose the case 

• against the appliant as same is totally vague and 

indefinite one. Admittedly hn the basis of the said charge 

sheet no departmental proceeding could•have been. initiated 

against the 3ppiian -t. The applicant while making 

• representation against the said charge sheet has clearly 

pointed out these aspect of the matter but the ccncern 

authority miserably failed to take into consideration those 

aspect of. the matter and decided to proceed with the 

enquiry. It is noteworthy to mention here that the applicant 

along with his said representation dated 11.6.4 submitted 

the medical certifi.cate as well as the fitness certificate 

but thp authoPity concern never took into consideration the 

certificates and took a decision to proceed with th enquiry 

prbcess. On this score alone entire proceed ing including the 

ampuoned order is liable to be set aside and quashed. 

7 
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415. 	 That the applicant begs to state that the 

respondents authority took a 'very close view of the matter 

and decided to proceed departmentallY against the applicant 

without tal•:ing into consideration the attending facts and 

circumstances of the caseS The respondents conducted the 

enquiry with a predetermined mind and at each an every sta9e 

the applicant was denied with the opportunity of hearings. 

The list.ed documents were neVer a]. lowed to be confronted by 

the appi icant and most of them were never furnished to the 

applicant causing srious prejudice to his defence The TO 

each and every occasion denied the applicant his right of 

cross-examinatiOn' to the witnesses and the records relied by 

them were never furnished to hirn The aforesaid procedLral 

irregularlties has caused serious preiuthce to the defence 

of the applicant and on this score alone en-tire proceeding 

is liable to be set aside 	 . 

406. 	 That the applicant begs to state that bare 

reading 	of the enquiry ,  report subitted by the 	10,  

through the communication dated 1104, it is crystal clear 
/ 

that the reason re arding .ahsnce of the applicant from duty 

has been admittech From the enquiry report it also reveal.s 

that the applicant due to circumstances beyond his control 

could not intimate the authority recarding his ahsenc 

However th 10 while concluc:ing its report observed that the 

applicant s explanation is not sati.sfactorY The tO even 

after admitting the factual position has come to a perverse 

finding holding the applicant to be guilty of the charged 

The aforesaid enquiry report basing on the perversi;y is not 

8 



at all sustainable and same is ii ahletobe set aside. 

4.17, 	That the applicant submits that the respondents 

while proceeding against the applicant have violated each 

and every procedural rules and with a closed mind denied the 

applicant the opportunity of hearing. The most vital records 

as well as the witnesses were never examined nor the 

applicant has hen provided with the opporturi1y of hearing. 

The aforesaid ii].egalities have seriously caused prejudice 

to the defense of the applicant and same has vtated the 

en-tire proceeding. Apart from that the applicant who was out 

of job was never allowed to resurne his duty, nor he was. paid 

hi .remuneration and same has caused serious prejudice to 

his defence. On this scoy'e the entire proceeding as well as 

the impugned .oraeris liable to be set aside and quashed. 

That the applicant submits- that the disciplinary 

-authority while passing the impugned order dated 9.804 has 

violated the provisions of the rules. The said disciplinary 

autho'ity has failed to take into consideration the relevant 

factual aspect of the matter in passing the impugned order. 

From hare reading of the impugned order dated $.8.4 it i. 

crystal clear that the said disciplinary authority has 

failed to apply his independent mind while passing the said 

order as such • same can not be treated to be an order 

sustainable in th.e eye of law and as such same is liable to 

he set aside and quashed Even if the charge is taken to he 

proved against the applicant same is shockingly 

disproportiriate in the facts and circumstances of the case 

9 
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and same is required to he interfered with by the Hon bie 

Tribunal 

4.19 	That the appi icant beqs to 3tate that aqain5t the 

said impugned order dated 9804, hehas 	ubitted appeal 

dated 6904 anc same is yet to he disposed cif. The 

applicant is presently out of job and there is nobody to 

look him after. Due to the issuance of the :imnugned order 

the applicant is now facing tremendous financial hardship 

and same has caused total dislocation in the day to day life 

of the applicaiit The applicant in fact kept on visiting the 

office of the respondents from time and again but due to 

various reason said authority refuses to entertain his 

appeal The authority has also raised the issue reqearincj 

the authority to entertain the appeal and on the plea his 

said appeal is yet-- to be disposed of. Jt is therefore, the 

•  applicant without even iaiting for disposal of the appeal 

has come under the protective hands of this Hon 'hie Tribunal 

seeking redressal ofhis grievances. 

5 	 G R Cl Li N D S 

51 	For that the action/:inaction on the part of the 

Respondents in proceeding departmentally against the 

applicant is per skillegal and arbitrary and same depict 

total malafide intention of the Respondents It is therefore 

the entire action on the part of the respondents including 

the impugned order is liable to be set aside and quashed 

52 	For that prima—fade the action/inactlofl on the 

10 
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part of the Fespondents in not foiloiiiir,g the rules in 

proceeciinc, departmentally aca:i.nst the applicant that too 

without providing him the reasonable opportunity of hearing 

is per-se illeçjai and arbitrary and same is liable to be set 

aside and quasheri. 

For tfrat the issuance of charge sheet as well as 

the subsequent proceeding c:.leariy depicts the malafide 

lntentic)n of the -respondents and on this score alone the 

proceeding is liable to be set aside and quashed. 

For that the Respondens have acted illegliy in 

passing the impugned order dated 9.8.04 removing him from 

the service and bare reading of the same clearly depicts 

total non —app1jcatioof mind by the respondents. 

For that the action on the part of the Respondents 

in harassing the applicant and thereby removing him from the 

service without any rhymes and reasons is illegal and same 

is liable to be set aside and quashed, 

5.7. 	For 	that 	in any view of the 	matter 	the 

action/macb ion of the respondents are riot 
I 
sustainable in 

the eye of law and liable to set aside and quashed. 

The applicant craves leave of the Tribunal to 

advance more grounds bo,th legal as well as factihd at the  

time of hearing of the case, 

6.DETAILS OF RENEDj 	EXHc1jsTED 

11 



That the applicant declares that he has exhausted 

all the remedies avaiiahe to him and there is no 

alternative remedy available to him. 

7 

COURT1 

The -applicant further declares that he has not 

filed i5reviousiy any aPPI.ication 7 	t petition or suit 

regarding the grievances in respect of which this 

applicatjon is macic before any other court or. any other 

Bench of the TrihLtnal or. any other authority nor any such 

application writ pet:ition or suit is pending before any of 

them.  

8. RELIEF SOUGHT FOR 	 - 

Under the facts and c:kr'cLtmstarlces stated ahove 

the applicant most respectfully pr'a'ed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of recor'ds be Vant the following reliefs to 

the applicant:- . 

To set aside and quashed the impugned proceeding 

initiated .against the applicant pursuaflt to the charge sheet 

dated 0201c34 as welbys the impugned •order dated 09804, 

and to'reinstate him in his service with full back waç4es 

82. 	Cost of the application, 

Any other reiie -f/reliéfs to which the applicant is 

12 
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27  
S 

enti fled to under the facts and ci 
rcumstancls of  the case 

and deemed ft and proper, 

9. iNTER 	ORDER PRAYED FOR 

Pendn d . isposal of the Wlicition the Wlicant  
does not pray for any interim order at this stage. 

t•a,,r,* 	
S 	
'°'''',rr 	• 

PARTICUlARS OF rHE I,P,O, 

2 Date 	 . 01,01, 

3. 

 

	

Payable at 	&u&tahatj 

12 LIST OF ENCLOSURES: 

As stated in the Ind. 

p., 
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up :r i cr ioN 

I 	'r I Hari Pr'aaJ Nec pany 	acjed about 27 years 

'fl j4  D.P.Neopany at present resi dent of 0./0 Subh ash Pan 

Shope , Rynqeeb Ea; an . Shillong-6. Mephal aya 	do hereby 

sbi. emn I y 	affirm and v eri fy that the sb at emen ts made in 

paragraphs 	 4:i-4'..&. 	. 	 are 

true 	to 	my 	know 1 edcje 	and 	those 	made 	I 

paraqraphs .4 4 rr C -natter of records 

and rests are my humh 1 e submission be lore the Hn hi 

Tribunal. I have not suppressed any mater I a]. facts of the 

cases 

And I siqn on this the Ver:itic:ation on this 

t:he 	day of 	 of 2004. 

/1'' (Yh6ee-o'I 

S : p n at u 1' C 

14 
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DEPARTMENT OF POSTS INDIA 
OFICE OF THE POSTMASTER GENERAL NE.CIRCLES:SHILLON6-793001 

No.Staff 32"-16 ED-'-93 
Dated at Shillong the 27th Jan 2004 

MEMORANDUM 

The undersigned proposes to hold an inquiry against 
"'Skri Hari Prasad Neaupany GDS Masaichi ... with postal lB 
OaIkland under CO Shillong under rule 10 of the Deptt. of 
1pdsts GDS (Conduct and Employment) Rules 2001. The 
1suhstances of the imputations of misconduct or misbehaviour 
in respect of which the inquiry is proposed to be held is 
setout in the enclosed statements of Articles of charge 
(NNEXURE-1). A list of document by which and the list of 
wtness by whom the articles of charge are proposed to be 
sustained are also enclosed (ANNEXURE-ItI and IV).. 

Sri Hariprasad Naupanany is directed to submit 
within 10 days on the receipt of this memorandum a written 
statement of his defence and also to state whether he 
dsires to be heard in person. 

He is informed that an inquiry will be held only 
iri respect of those articles of charge as are not admitted. 
H should t:herefore specifically admit of deny the articles 
of charge. 

Shri Hari Prasad Neaupany is further informed that 
if he does not submit his written statement of defence on or 
bfore the date specified in para 2 above or does not appear 
in person before the inquiring authority or otherwise taii 
cj' refuses to comply with the provisions of Rules 10 of 
Deptt. of Posts GDS (Conduct and Employment) Rules 2001 or 
ttie orders directions issued in pursuance of the said RuleE, 
the inquiry authority may hold the inquiry against him 
expertise. 

Attention of Shni Hari Prasad Neaupany is invited 
b rule 29 of Deptt. of Posts SOS (Conduct and Employment) 

Rules 2001 under which no employee shall bring or attempt to 
ning any political or outsides influence to hear upon any 

superior authority to further his interests in respect of 
matters pertaining to his service under the Government. If 
any representation is received on his hebalf from another 
erson in respect of any matter dealt with in these 

p 1 'oceeding it will he prescribed that Shri Hari Prasad 
neaupanany is aware of such are presentation and that it has 
de at his instance and acnion will be taken against him 
or violatlon of Rule 29 of Deptt. of Posts SOS (Conduct and 

Enployment Rule 2001. 

The receipt of this Memorandum may be acknowledge. 

(B BY REGD/AD 	 . 	K.Halder) 

Copy to: 	 Asstt,Director(Staff) 
Shni Hari Prasad NeauparianY 
C/a -SUBASH PANSHOP 
UMPLING, SHILLONG-6 

For Chief Postmaster General 
13 N.L,Circle, Shiliong. 
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ANNEXURE-I 
statement of article of charge framed against Shr'i Han 
Pràsad Neaupanany. Masaichi Postal I?, Oakland.. 

Article-I 

That the said Shri Hari Prasad Neaupanany, while 
functioning as GDS Masalchi Postal I.B. Oadiand during the 
period from 15.11.96 onwards deserted and remained absent 
from duty with effect from 14.9.03 onwards without any 
information to the competent authority causing serious 
dislocation in service warranting action laid dawn in Rule 7 

(b) of Department of Pasts GDS (Conduct and Employment) 
Rules 2001 

By his above act the said Shri Hari Prasad Neaupanarly 
failed to maintain absolute integrityand devotion to duty 
as required under Rule-21 of the above Rules. 

NNEXURE-I I 

Statement of imputation of misconduct or misbehaviour 
in support of the article of charge framed against Shri Han 
Prasad Neaupanany, Masaichi Postal I.B. Oakland. 

Shni 	Hari 	Prasad 	Neaupanany 	while 	working as 	GDS 

Masaichi Postal 	I.B. 	Oakland during the period from 15.11.96 

onwards 	remained absent from duty with effect from 14.9.03 

and 	left 	the 	station 	without 	any 	information to 	the 

competent 	authority 	whatsoever 	and 	caused seriou% 

dislocation in service. The said Shri Neaupanany was however 

asked to explain the reason of his such unauthorised absence 

and 	why disciplinary action will not be taken 	against 
him 

vide the notice 	letter of 	 dated 8.10.03 under 	Regd. 

Post. 	But 	the 	letter could not be delivered 	to him 	and 

returned 	undelivered 	with remarks addressee 	left Oakland 

I.B. & Hence returned to sender. 

The said Shri Neaupanafly was thereafter put off 
duty vide this office memo No.Even dated 12,11.03, Aahich 

also could not be delivered even to his home address and 
returned undelivered with remarks "Addressee left without 
instruction". Shri Neaupanany did not furnish any 
information till date. 

By his above act the said Shni Hari Prasad 
neaupanany failed to maintain absolute integrity and 
devotion to duty as required under Rule 21 of Department of 
Posts GDS (Conduct and Employment) Rules 2001 warranting 
action laid down in Rule 7(b) of the said Rules. 

ANNEXUREI I 

List of documents by which the article of charge -framed 
against Shni Hari Prasad Neaupanany GDS Masalchi Postal 18 
Oadland are proposed to be sustained. 

I. 	Letter No,2/ALsc/IB/03 dtd,26.9.03 from A.D.(BldQ).CO. 

Shi 1 long 
2.. 	Undelivered letter No.Staff 32-16/ED 93 dtd..10.03 

with cover from A.D......- C.O. Shillong. 

• 3. 	
Undelivered letter No.Staff 32-16/ED/93 dtd.12.11.O'3 

with ... 
from A.D. (Staff) C.O.Shilloflg. 

14 
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List of witnesses by whom the article of charge framed 
against Shri Hari Prasad Neaupanany GDS Masaichi Psta1 l.B 
Oakland are proposed to be sustainech 

i 	Shri FCK..Choudhury then AD(Bidg) no ASP(Cell) CO 

Shillong. 

11 

15 
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I)LPARTMILNT OF POSTS: INDIA 
) 	ui iR 1. 	ii IL Cl lILL 	 N.E. CIRCLE:: SI-IILLONG-793 .001. 

11i99 	 Dated at Shillong,4  the 8'March 1 2004. 

ii I 1ij I'raad Ncaupmay, 
(/0 "SUB,\SI I PANSI 101Y , 0  

iii Shullong..6 

Rct - 

 

Your loller No Nil dated 1-3-204 

I 	- 
\ ith ickience 10 ',oui Iciter above, this is to uili.mate that no joining oLder can be 

iSULd iiII un lis tion of the cliscipliinry l)tOCCcdulgs initiatcd agarnt you undet Rule 10 of GDS (( oi)di I n1p1ovn1nt) Rulcs 2001 I1iicfoic you aic rcqucstcd toco-operatewfJi the 10 for 
PIOfl1PI SUlkmul O11ll USc 

•i.(BLflaldc) 
- 	

' Asstt. Director (Slafi) 
• 	 For Chief Postiiiaster General, 

0 	 ' 	NE;Circle,Shillong.'':' 
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/1I¼JNEXUP. E 

hargcd Official's writtcfl brici in connection with discipliflary/i11qUffY p
roceedings against Shri 	\ 

han 
Piasad NcaupanaY, GUS Masalcili, Postal i.E., Oakland, Shillong 

under Rule-IO of GUS 

(Coduct&ImPb0Y1t) Rules, 2001 Department o2sts.LL__'--------- 

Sun 
liaii Prasad NeaupanaY the Charged Offlcia (CO.) was appointed as ED 

(GUS) Masaichi in the Postal inspection BungatoW, at Oakland, Shillong on regular basis 

15-11-1996 where he worked continuously without any disruptipfl of. service 
4tilI 13-9-2003:. 

AQc performing his duty on 139-03, the official started to feel physical disco.mfof and left for 

his dwelling place at Unipling, Shdlong-6 for rest 

	

2) 	
Next morning i.e., on 14-9-03, Shri H.P. Neaul)aflaY visited a seniOr Doctor in the 

city for medical check-up and treatment. The oncerhed Doctor dctetd th&actual ailment that 
the patient was suffering from, and pescribed medicines together with á'mdical cerificate 

om 14-93 to 
dvising rest by abstaining from duty for a period of 63 (sixty thrce),dayS fr a 

	15-1 l 

03 in thc lust spell for restoration of health After expuy of prescribed period, Shit H P  not 
NcaupaflaY visited the said dctor for chick-up and furthe treáttent; since he was 
completely cured. The Doctor continued his treatment and ssbcd similar certificate, for rest for 
another 57 (flfly seven) days from 16-11-03 to 11-1-2004 in the'2 spcll During this period, 
Sliri Neaupaflay started to recover by taking rest and medicines as prescribed by the Doctor, and 
on completion of prescribed period, he reported to the Doctor abouthl1iStOtal recovery from 
illness and requested him (Doctor) to Check-U!) fnally to decid'pO5SiiltY ,whethr, he (Shri 
Neaupaiiay) could joint his duty or not. Accordingly, the Doctor aèMly, amincd Shri 

Neaupaflay and 1SSUCd 
a certificate dated 12-1-2004 declaring himrecovCrCd'frPmfl illness and fit 

to i esume duties 

3) 	
But, in the meantime, Shri H.P. NeaupaflaY, had received the Memorandum No. 

Staff/32-16/ED93 dated 2-1-2004 under Registered post at the following address, 
, 	

•. 	,: 

Shri i-lad Prasad Neaupanay, 
 

CIO 11 SUI3ASH PAN SHOP" 
 

UMPUNG, U1LLONG —6. 	 . 

The said memo, contained the Articles of charges and list of docuifleItS by which 
the article of charges against Slid 1-lan Prasad NeaupaflaY are. proposed to be sustained. Besides, 
it was proposed in the said memo, to hold an inquiry against Shri NeaupaflaY under Rule- 10 of 
the l)cpanlmcflt of Posts Gl)S (Conduct and Employment) Rules 2001. . 

	

4) 	
1lowcvCr, being frilly unaware of the fact that his 'ervice was already put off 

somc1iie earlier, Shri HP. Neaupanay reported to the ADPS (Staff) on 2-104
. afld submitted 

an application together with medical certificates. and fitness certificates supplied by the attending 
!)octor, explaining the reason for not attending office since 14-9-2003. The ADPS (Stat1 
received the application and certificates from Shri Neaupanay, but did not allow him to join his 
duty (hr the reason that inquiry under Rule-tO, as cited above, was contemplatd .. 

	

5) 	
SubsequentlY, inquiiy proceedings were started by formation of Inquiry Authority 

with appoint meat of Shri S.K. ChakrabortY, ASPOs (Cell), CO., Shillong as inquiry Officer and 

Shni l3idhan Cli. Das, SDIPOs, North Sub division, Shillong as Presenting Officer while Shri 

	

I lad 	 an Piasad Neatipay (CO) had nomiflate(l Shri R.B. Roy, PA (BCR) C.0., Shillong as his 

efence Assistant. The prelinuflary hearing date was fixed by the 
1.0., on 15-3-2004 in which 

D
he Charged Official was present accompanied by his D.A.

.DA Besides inspection of listed 

documentS, the CO., 
had sought for some additional document's as listed below for his defence. 

T' 



	
. 	' 	. 	.. 

- 	

- • 	 . 1 

_a 
I) 	Medical Certfficate dated 14-9-03 	 . 	 . 	 S 	 • • • 	 •  

Medical Certificate dated 16-1 1-03 	 . • . 	•. 

	

III) 	MCd1(4u1 ("eiiiflcate (Fitness) dated 2-1-04 	 , 

	

iv) 	Dcfciicc slatcrncnt submitted in reply to charge sheet 

	

. 	 •:,: 	.) 
1 hc icgular r st hcnung of inqwly was fixed by the 1.0. , on 3404 Prio to that, 

the C 0 , submitted a teqwsiUon dated 19-3-04 seeking production ofShrt Ram BahadurMagat 
as Defence wtflCSS On the first heanng date on 3-4-04, the deposition of Shri K K Choudhury, 	

4 

(PiosccutiOil witness) the then AD (Bldg) in the form ofexarnination-in-Ch1ef cross examination 	
% 

and ic-examination was obtained The next and second and last hearing was fixed andheldon 
10-4-04 as per decision and at rangement made by the 1.0., in which the deposition of Shri Ram 
13ahadur Magai, l)clencc witness was obtained 	 : I 

Afier going through the Article of charges and inspecting the listed and 
icquisitioned documents as well as examination/cross examination of both . prosCutiOfl and 

defence witnesses by 10-4-04, findings as noted in the following paras, could be ttaccd out 
4 	 S 

lindings  
• 

Summarily, the charges leveled against Shri Flari PrasadTeaupanaY are as 

	

follows:- 	 . 

	

1) 	"The official deseied and rernained absent from duty w.e.f, 14-9-03 onwards 

without any information to the competent authority 	" 

" ...........The official remained absent from duty w,e.f.,14-9-03 and left the 

station without any infoi mation to the competent authority 

The C.O., had sincerely admitted, on Ike date of preliminary hearing, that he was 
:absent from duty w.e.f., 14-9-03, but he denied the charge of having left the station during the 

CI ;od of absence .( 

On examining 3 (three) letters "under list of documents'.. by, which the 
Disciplinaiy Authoiily pioposed to sustali) the chaiges against the charged official, it was 

obscied that, 
4 	 1 

Ski i K K Choudhury, AD (l3ldg) C 0, Shillong requested the Chief Postmaster 
Gcncial (Stall) Shillong to take suitable action against the El) official, (Shii II P Neaupanay) 
vide his memo No. 13-2/Misc/IB/03 ed 26-92003 on the basis of report.received by him 
regardIng absence of Shri Neaupanay from duty from 14-9-2003. In th said ,lctter, AD (Bldg) 
was found to have reported to CPMG (Stall) in compliance of orw1r?feiCflcé to CPMG 
(Staf)'s letter No. Sta11732-16/ED-93 dated 14-11-2003 i.e., after the service of Shri Neaupanay 

was already put oFf from duty (vide CO"s No. 
reveals that this document is doubtful since the date of repot.9f Ap(B1dg), does not 
commensurate with the date of.Circle Office letter referred to, 	 the AD (J3ldg) 

(Piosecutton witness), duting cioss exqmination by Defence Assistant,c61flOt give the clear 
and bold answer to the following questpn,. . 	.. 

• 	 1 . 	 . 	 . 	 . 

H 
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V 

Q , 	- 
his lettetN. 13-2/Mis 

"Arc you sure that ilic lcucr dated 19-9-03 (rcIcrrCd to in 
reccived by Shi Ha; 1ras 	NeaupaflaYT" 

1U103 d ited 26-9-03) was actually issued by you, and 
nswci was A 	 • V  .• 

"Without consulting ICCOrdS, I can not say". .,,..  
!I VS 	;lt. VVV T 

stfff/32:16mD/93V(Iatcd 810.'; 
) 	

Document No.2 "Under list oI(locuflicnts. 	., No, 
duty 	 onwards) and 

V 	 V 

03 (c.:Uiug for explanation for remaining absent from 	.......... 
dated 12-rl-03 (Orde 	foç putiig off Shri H.P. V 

htlttC 	V: document No.3 i.e., No. Sta!32-l6/ED/93 is undclivcred 	 le 
•V 

Ncaupaflay from duty w.c.f., 14-9-03)-were shown 	
.lcttr 	P. 

13 	Oakland, Shillong though it was, known that the official 
addressed to the official at Postal I 	, 

o11 ShricaupaflaY from duty 
remained absent there tioni 14-9-03. Therefore, the order putting 

that the explanation 
was issued without confirmatiofl/Satisfactbon 
(jalcd 8-10-03 was actually rCCC1VC(l-bY the Charged official. 	

V 	 • 

10) 	OncxanhiflatiOl 	
f the additional documents it was fondthat while the Authority 

striving 	il h 
V 

\-v1S 
proceeding with departmental actions against the official, Sun NcauPaflay 

PER1Pi1E11AL NEVRALG1 	& SC1A' 1"  
V  

life in 	jckLsiflCC he was suffering from 
ailment with the joints oithc b ackboiiCa1iflg tremendous 

wl 	:.li was, as per Doctor, a critical e  lower part oF the body. i.e., waist and feet compi1!g th 	patient unable 
• 	V 	 V I V 	sprci1ing towards 

i, ,alk or move. 	
V 

II) 	Since the charged official being less educated, did not knov the 0(11cc Rules and 

procedures. Even he coukl not call back his family members 
froniliouC town due to critical 	V 

illness. Moreover, his local Caretaker was also an unemployed ordinary man knowing iiotliing of 
olitce rules. All these factors mad the official failure to rcVporttO Competent Authority 

regarding his absence from duty in due course oltime. 	V.  

	

V 	 , 	

. 

The Charged Official, therefore, deserves sympathetic consideration of the 

Authority on humanitarian grounds. 	 V 	 V 

	

(1-lu.'. Ncauliiii*,Iy) 	(k.. k Y )'  ( 	
V 

	

C.O. 	- 	 - D.A. 

Dated, Slilliong, 	 - 	
(ED — Masalchi) 	- 	. ,(li\ — 13CR) 

'ihe -5-2004 	 V 	
1,13., Shillong. 	V 	

C.91, Shillong. 

(oPY lblWaFdC(l to Shri Santosh ChakrabortY, 1.0., & ASPOS (Cell), ,p/O the Chief P.M.G., 

Sliillong. 
 

.4i T 

	

I I P. Neaupanay) V 	(R.J3. Joy 

	

C.O. 	. 	 . .D.. 
(P 	J3C 

l)atLcl, Shillong, 	
(U) - Mnsalhi) 	jd 	i\1—,R) ' 

The 8-5-2004 	 V 	' 

	

if 	I 	-.Jjft 	t1V V 	, 	
V 

LVOC 
1 
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DEPAR1ENT OF POSTS: INDIA.
11  

• •' 	0/0 THE CHiEF POSTASTER.ENEPAL, N.E. ,CIICL 	SHILLONG: 1. 

No. Stff/3..ED/p/99 	Dated at Shillrg.. the 11th June 2004 

To 

Shrj. Ha . ri Prasad Neaupanay,ED(c) Postal lB0 c/o.t Subash Pan Shop". 	 S 

Umpling, Shillong... 6. 

Sub: 	
Inquirepor under'RuJ6 10 of DOP,.GDS(Conduct& 
Employment) Rules 2001, against Shj Harjpr.a$a 
Neaupanay, GDS, EO84asalohj, PostalI13, Oakland Shiljoq 0  

Please find herewith a copy of Inquiry Report on the above Subject. 

You are asked to submit your represetatjon/ repl 
If t 	any on the above subject within 15 days of receipt ófthe Th q1ry J 	Officer's report0 	

S. 

	

• : 	

.5 

Encl As above 
( One Copy) 

(B.R. alder) 
Asstt. Director (Saff) 

9 	
i-•• 

For Chief PostmaatorGenora1 • 	
55 

N.E. Cirle,*Shil1ong ft 
, 

,. 5,-.' 	 .• 

41c'4 	4 

- 	

• 
• 	 •' 	

.1 

- 

'• 	
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i: 	.: 	 •. 	
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• '1 	 DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POPSTMASTER GENERAL N.E. CIRCLE 

SHI ELONG.-7 93001. 
Menio.No . B-i/Rule. 10/ Enquiry/04 .DLd.ath.tl1ong-1, thel8th May. '04. 

Inquiry Report under Rule -10 of rGL)S (Conduct & Euioyment) Rules 
2001, against Sri Hariprasad Neaupanay, GDS }fasalchi, Posta1.: IB, 
Ok1and, Shillony.  

The undersigned was appointed, as Inquiry Authority by the Chief 
PosiTae ciera1, N. E. CiL1e, No Staff/3-
ED/PF/99 Dtcl. 20.1.04, to inquire into the chagà&frarned"againt Sri 
Ra'r.ipraad N9pany, GDS Masaichi, Posal IB, Oakland;. Shi1lon,"urider 
Rule 10 oL °GDS (Conduct & Employment) Rules 2001, . vide CPMG, N.E. 
Circle, Shillong's Memo No. Staff/32•-•16/ED-93 dtd.02.01.04, There 
were three hearings of the case on 15.3.04,. 3.4.04 & 10.4.04.. The 
Charged official attended all the hearings accompanying his Defence 
Cou.iisei,ri. R. 13. Roy and co-operated with the inqiiir.y. 

There was only one Article of Charges against Sri. 1-lariprasad 
Neopanay, GDS Masalchi, Postal 18, Oakland,Shillong, under Rule -10 of 
GDS (Conduct & Employment) Rules 2001, Issued by the Chief PNG, 
Sh.tllong, vide h.ts Memo No. Staff/32-16/ED'-93, Dtd. 2.1.04.. and the 
Statement ot linputat ion of misconduct and misbehavior in support of the 
Article of Charges was as under . 

" Sri Hariprassad Neopanay while working as GDS Masaichi Postal 
T.B. Oakland during the period from35.11.9G onwards remained absent from 
duty with effect from 14.9.03 and left the station without any 
.tnformrLioii to tile compei.ent authority whatsoever and caused serious 
d.tstocrtl:i.on in ser.vice. The said Sri Neopanay was howver asked to 
explain the reason of his such unauthorized absence and why disciplinary 
action will not bc' taken against him vidn this office letter of even No. 

0 . '1 0 . 03 u.nd: ReQd . Post;. But the letter could • not be delivered to 
h:i.m and returned undelivered with remarks Addressee left Oakland I.B. 
, hence returned to sender.' 

Neaopanay was there.fter put off, duty vide 
this office memo No, even dtd. ' 12,11.03, which 'also could not be 
delivered even to his home address and returned undelivered with remarks 
'Addre.ssee left without instruction'. Sri Neopanay did,not furnish any 
information 'till date. 

By his above act, the said Sri Hariprassad Neopanay failed 
to maintain absolute integrity and devotion to duty as reqi.lired under 
Rule 21 of Department of Posts GDS (Conduct and Employ ent) Rules 2001 
w.n1.aritinq act- i on laid down in Rule 7(b) of the said Rules." 

In the preliminary hearing of the cade held on 15.3.04, Sri 
Hart Prasad Neaupanay, the charged official, ad.m.ttted that he was absent 
from duty w.e.f. 14.9.03. But he completely denied that he left the 
stati.on/addi:e.c'.. 

 
He categorlcal.l.y told that he was in the address under 

C/O Subash Pan Shop, Umpling, Shillong-6, and during they period he was 
.1.1.1 

Cotitd ... 2 

- 	
- -- -t 	 - J 

ry 
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The charjeci official opted for his Defence Wit:ness and subii.tted list 
of Addi. documents as wider: 

.1) 	Medical 	Certificate 	Dtd. 	14.9.03.. 	 . 

ii) 	Medical certificate Dtcl. 	16.11.03. 
lii) 	Iviedjeal 	ce.rt.jfjcat.e 	(Fi.tness) 	Dtd. 	12.1.04, 
iv) 	Defence Statement, subriitted in reply to the Chargé. Sheet. 

.li. 	thc 	en....Isted 	and 	additional 	documents 	were 	examined 	by..the 
Chrqed official and his Defence Counsel in pesence.ot Sri Bidhan baa, 
t:hc 	Prc'.rentiq 	Officer 	and. 	the 	documents 	were 	brought 	on 	records 	being 
marked as follow ... 

Enlisted Documents  
.1. 	Memo No. 	H-2/ Nisc/IB/03. 	Dt.d.26.9.03. Marked as' 	.Ex. 	P-i. 
2. 	Letter No.Staff/3.2-16/ED/93. 	Dtd. 	8.10.03 with cover.•tnarked as 

Ex. 	P-2. 
J. 	Letter No.4')'taff/32-.16/ED/93.Dtd 12 1103 with covermarked as 

Additional Documents 
Medical certificate issued by Dr.T.K. Roy for illness of Sri 
Hariprassad Neaupanay, the Charged official, dtd. 	16.11.03. 
marked as 	 Ex. 	D 	1. 
Medical 	ce.i:U.ficat.e 	issued by lJr.T.K. 	Roy for iilnes 	of Sri 

1ripra:.33d Neupunay, 	the Charged official,dLd. 	14.9.03. 
mr aked as 	 Ex. 	D- 2. 

J. Medical certificate issued by Dr.T.K. Roy for fitness of Sri 
Ha.r.i.prassad Neau.panay, 	the Charged official dtd. 	12 .01.04.

, 
, 

marked 	a3 	
••. Ex. 	1)- 	3, 

4. 	Defence Statement of Sri Ilariprassad Neaupanay, 	the.Charged 
o.ff.ic.i:ai ) dtd. 	11.1.04. 	marked 	as 	 .. 	Y 	Ex. 	D- 	4. 
Sri 	K. 	K. 	Choudliury, 	the 	then 	Azstt. 	Director, 	1Bu11d1ng, 	0/0 	the 

CPMG, 	Shi.11onq and now working as Dy. Supdt; of PQs, Aatala, 	the only 
LroecaLiori 	Witness, 	was 	sunrmoned 	and 	his 	deposition was 	recorded 	in 
presence of the Presenting Officer, 	the ChargedOfficial and his Defence 
counsel, 	ori 	03.4.04. 	The 	Prosecution 	Witness 	wasexamjned, 	cross 
exanii.ned 	and 	reexamined 	by 	the 	Presenting ,0fficér'ndthe 	Defence 
Counsel 	of 	the 	Charged 	Official. 	The 	same 	have 	been 	recorded 	on 	the 
spot. 	

: 

• 	 Sri 	Choudhury, 	the 	Prosecution Witness, 	confirmed that the 	Charged 
official was absent from duty w.e.f.14.9.03 withoütany informtion. 	He 
also 	confirmed 	that 	he 	clid not 	know 	the 	whereabouts 	of 	the 	charged 
official durinq the period 

Sri 	Rain Bahadur 	Magar, 	S/O 	Lt. 	Mohan 	Bahadur Nagar, 	the 	Defence 
• 	witness, 	was 	summoned 	and 	he 	appeared 	betore 	rne'on10.4.04. 	His 

deposition wan 	recorded. 	Sri. Magar was 	Examined and cross-examined by F 
the Defence Counsel and the Presenting office± respeceiveiy é.nd the same 
were also recorded. 

Con.td ...... ..3 

oca

.................. 

/ 

. 	..- 
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2 
Sri Rain l3ahadur Maqar, tle defence Witne3s, confirmed that Sri ' 

.• I') .iprnc1d N.opanay, the (:hatgccIoffida1, was staying in the residence 
• 	o.L s.ci. Mcia.i: iis Lenant and Sri. Ncopal'iay was iii during the period from 

11h S,t:i Mayur could not ruinember exact date and month etc. Sri. Nagar 
to,L that he helped S.O. Neopana'' for qoirig to Doctor and coming 

•1 	 from a there was no other fellow to help him, 
The P't"er-ent-JI)a Officer and the Defence counsel, on behalf of the 

ci offi(;iai, were asked If they had any oral subrni.3sion or not and 
they Lcplled in negaLve 
• 	The cases of the PresentingOfficer' and thàt of the Charged 
offi.tciaJ. wCre,  cJ.osed at this stage and the Presenting 'Officer was asked 
to submit ,his wr::I.tteti bri.ei within lOdays to inc with a' copy to the - 
Charged official. The Charged official and his defence'.counsel were also 
asked to submit the written brief within 10 day of.receipt'of'the 'copy 
of the br.f from the PLeceriting Officer 

The Presentincr Officer submitted his hdef vide his letter dtd 
10.1.04 which may be read as LoiicMs: 	. 	. 	.' 

'Tn the Art1c,1,e•-J' in .nnexu.re-T to 'the Charge Sheet, it is recorded 
that Sri Hari Prassad Neopanay while functioning as'GDS Masaichi postal 

	

• . 	lB, Oaldand dui:.i.ng the period from 15.11,6' 'oniards "deserted and 
from duty wi(:h effcct frolft 14 . 9 03 onwardu'withoüt' any 

jriforrnutjoii to the competent authority causing serious dislocation in 
se,rv.tce warranting action laid down in Ruie-7 (h) of department: bf'osts 
GUS (Co(1duct wtd Ertiployment) Rules 2001.  
2. In DOS No. 01 (ltd. 15.3.04, Sri. Nopanay, (CO) •admittecithat he was 

absent from duty 'w.e.f. 14.Y.03. In the said DOS rio.. Ol:Itd. 15.3.04 
the Charged o,ffi.inl stcteci that he was in,ishorne,address do 

• 	 Subasli Pait Situp, Umpliiig, Shuiloriq-6. 	 • 	. 
• 	3. In DOS No. 03 dt.d. 10.4.04, Sri Rain Bahadur Magar, defence Witness 

• . deposed that the Charged official was staying in, his. residence  94 

w.e.f.Sept'03. lie did Irnow the C.O. earlier and didnôt' 4enqui±èabout 
antecedent of the C.O. before allowing 't.he COJ.tostay at his 
residence as tenant. . '• •".' 

1. In DOS'No.02 dtd.03.4.01, the Prosecution Witness (PW) s'tated.that in 
course of his incumbency as AD (Bldg.),hié duty included personnel 
management 

 
of Posta.l III, Oak]and. as such, thefl report of the AD 

	

• 	 (I3ldq) beariiiq No. 132/ Mise/IB/03 dtd. • 26.9.03 is not on hear-say 
account.. 	 ' 	• : • . • ' 	5. 	i K.1<. Choudhuy, the Lrosecution witness deposed that the.Charged 
official was not staying in the allotted, room during' the' • perld, in 
quest i.on. . 	 ' 	• • ' '' 

• 	Sri Pam Daliadur Magun, Defence witness deposed that the C.O. had 
tenancy at his reidence w.e.f. Sept 2003. 
As Such, desertion established and charge proved.".. 	.• 	 . ' 

The Charged official and his Defence Counsel have . also submitted the 
written brief vidc their letter dLct.8.5.04, which may be read as 
followi: 	 11 

Contd......4. 

• 	 , 	
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• 	. 
Charged O fficial's WflUCfl brief in connection with di sciplinary/iflqUiY proceedings against..Shri 

I i P1 a ad Ncaupaliay, GDS Masaichi, Postal I B , 
Oak'and, Shiltong undei Rule- I 0 ot GDS 

c ( 	 duc& EmpIoymen) Rdes, 2001 Depat iintof Posts 

Shri I 1iri Prasa(1 Neaupanay the Clmrgcd Oflicial (C.O.) was appointed as ED 

(( ;i )S) Masalehi in ilic Postal 1nspccti11 }3ungaIOW at 	
basis we. 

t1996 whcre he worked continuously wilhou.t anydisfuptiOfl olservice till 13-9-2003. 

/\ fleF pCi1OI1l1H 	his duty on 1 3-9-03, the official. tarted to fcel 1iisica1 idicøinfOFt . afld k11 for 

his (IWClIiflg l)1CC at Uinplin, ShiIlon-ô for iest, 	 : 	 ' 	
;' '• 	. 	 . 	

:: 

	

it 	£ 

2) 	Next morning i.e., on 14-9-03, Slid H.P. Neaupa 	
Doctor in the 

city lot' medical check-up and ircatineni. The concerned Doctor detected the actual ailment that 

the patient \vas suffering from, and prescribed medicines together with a medical ccrtificatc 

advising rest by abstaining from duty for a period of 63 (sixty three) days from 14-9-03 to 15-11-

03 in the first spell for restoration of health. After expiy of prescribed period, Shri H.P. 

Ncwpanay 
v,sitcd the said doctor for check-up and further trôatinent since he was not 

nplet ely ciii ed the Doctor COIIItI1UC(l his treatment and iamcd imilnr CCII (IIIC fiw test fir 

another 57 (lifly seven) days from 16-I 1-03 to 11-1-2004 in the 2 pll. During this period, 

Shin Neatipanay stailed to recover by taking rest and medicinesas prescribed by the Doctor, 
and 

ott completion of prescribed period, he reported to the Doctor abdul his total recovery from 

ihlncSS an(1 requested him (Doctor) to check-up finally to decide possibility whether lie (Sun 
NJeao paniy) could joint his duty or 1)01. Accordingly, the Doctor carefully examined Shni 

Nean pa irny a 
ad issued a certificate dated 12- 1-2004 declaring itini recovered flow illness and fit 

to resume duties. 

	

3) 	Uut, in the meantime, Sl i ri H .
P. Neaupanay, had received the Memorandum'No. 

Stahl!32-16/liD-93 dated 2-1-2004 wider Registered post at the following address, 

Sl lii ii a ni P rasad Neaupa nay, 

C/() "SUBASII PAN SI lOP" 

UMPL.TNG, SU1LLONG - 6. 

'ihe said menlo. conlai ned the Articles of charges and list of documents by which 

the article of charges against Shri Fiari Prasad Neaupanay are proposed tobe sustained. Besides, 

it was proposed in the said memo, to hold an inquiry against Shni Neaupanay under Rule-lO of 

the Department of Posts GDS (Con(Iuct and Employment) Rules 2001 . 

	

4) 	1 loweven, being fully unavare of the fact that his service was already put off 

sometime cat1 ict', Slid lIP. Ncaupanay reported to the ADPS (Sta on 12-1-04 antI subinittetl 
au application together with medical certificates and fitness certificates supplid by theattenditIg 

Doctor, ex)laifliIig the reason for not attending office since 14_9=2003i:ThC ADPS (Stall) 

ICCCJ\'Cd the application and certificates from Slid Neaupanay, but did not allow him to join his 

(juty for the reason that inquiry under Rule- 10 as cited above, was continplated. 

5) 	Subsequently, inquiry proceedings were started by fortiation of Inquiry Authority 

with appointment of Shri S.K. Chakrabonly, ASPOs (Cell), C.O., Shilltig as Inquiry Officer and 

Shni Bidhati Cli. Das, SDIPOs, North Sub division, Shillong as Presenting Officer while Sht'i 

lIari Prasad Neaupanay (CO) had nominated Shri R.B. Roy, PA (BCR) C.O., Shillong as his 

Dc1nce Assistant. The preliminary hearing date 'was fixed by the 1.0., on 15-3-2004 
iii which 

he Charged Official was present accoitipanied by his DA. Besides inspection of listed 

documents, the CO., had sought for some additional documents as listed below for his defence. 



•'r 

• 	 . 	 , 	 . 	
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j 	¶ 	1 - - 

• . 	 . 	 • 	 • 	
•• :•• 	 r 	 ' 	 • •' 

'. 

) 	 • 	 • 	 . 	 . ., 

' Mcdicl Cciiificate dated 14-9-03  
Mcdical Ceitificate dated 16-1 1-03 	 , 
McdtiI Cci liflcatc (Fitiicsc) dated 12-1-04  
J)cIciicc clalciiicnt submitted in icply to charge sheet 	 ' & 

• 	 ; 	 •.. 	- 	
•-J 	 •••- \'• : 	 . 	 : V;i 	• 	• 
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£( 

I he regular first hearing of inquirywasJ.1xedby 
tin c 0 , 'LL1)IuIIt(Cd a icquisition dated I9-3-04seeking production ofShi Ram I3.thadur Magat 
as I)cf'eiic wi mess. On I he fi rst hearing date on Choudhury, 
(l' osccution witncsc) the then AD (l3Idg) in the ioi in ofexamtnaLidn-inchif dsscxainination 
l)(f uc-examnat ion was obtained. The next and second 'and IasUIeariiiv'as :fl,e(i  and held on 

I 0-1-04 as pe (ICCISIOfl and ai iaiigcnicnt made by the I 0 , in,wliich tIicdeposition of Shi i Raii - 
Bahadur Magai 

, Defence witness was obtained 
 . 	 . 	. 	

#:•2 	
:. 	• r 	 0 i 	c 

After going through the Article of. chargesVand 'inspecting:the Iisted'and . 	. . 	 • 	. 	;iA 	 'f 	 .• 	 • ,. 	 . 

rcqwsitioncd documents as well as examination/cross examination 	both , prosecution and • 	 . 	 . .'7 	 • 	 , 	 . .• 	 ," 	 .•-•,- 

dcfcncc witnesses by I 0-4-04, findings as noled in the follówiicg l)aras.cold be traced
•  out. k.' 	•  

:i indiiigs 	 - eu i 	L 

• Suiniiiarily, the charges leveled against ShritHariPrasad'Neaupanay aieas 

	

loflows- 	 t ,; 

	

i) 	"Ihe official dcscted and icinained 	 14-9-03 ouwaids 
without any i n f lor Iliation to the competent authority 

- 	 • 	 •1+ 	
rç'. 	•. •. 	-• 	• • 	 •• 

4.. t ' 	 I 
". 1 he official reniainecl absent from dutyw.e$. 1-9-,03 ;and .1et1 the-,. 

ct tion without any inloi ination to the competent authority 
I 	

I 

I he C 0 , had smccicly admiucd, on the date of pi eliminary heni ing,tthat h&as 
ihs nt ft am duty w c I , 1 '1-9-03, but he denied the chaige of haiuc thtation duringtl - - 
pc i tOd of 11)SCnC.0  

' 
On c'camuiing 3 (three) icitcis "under list 

Disciphnat y Authority proposed to sustain the cliai ges against th6chargcdxomciaI44was , 	y 
()) ( I VC 	I hit, 	 tt 	 k 

	

i) 	Slut Ic K Choudhwy, AD (Bldg) CO , Shiliong 
GnCidl (Stafl) Shillong to take suitable action against the EDbffiiaU(SIuhH'PNpa1i 

ve Vldc his memo No 13-2/Misc/113/03 	6-9-2003 on tlu&bastofoi 	éid by?lfflnZjk  
Or  

regarding absence of Shri Neaupanay from duty from 
E 

was found to have reported to CPMG (Stall) in compliance
•
of,or, with_rcf:enc.toCPMO • 	 - (Stall)' s letter No. SIaIT/3 2-1 6/ED-93 dated 14-11-2003 i.c. • ', 	

•.• 	•• 	
AJ't 	. 0  

was already put oil from duty (vide CO"s No. Siaff/3216/ED/atdd3).clrjL 
reveals that this document is doubtful since the date • oortofcAD.i(BIdg)  doèsiiot 

	

• 	.,1'-,•  
conuincnsw ate with ti-ic date of Circle Office letter teferred to tiuereinFuithcitheAi) 
(l'iosccuirou witness), during GlOSS exmination by Defence Assistant, could noe'give the cleat • -- 	• 	..4! 	A 	• 	• 	- arid boldanswer to the following questpn,. 	 -• 	• •:.• . - 	 •• 

-- 

/ 



Page-G. 

Q. Ncj.5(L)OS No. 2 dated 3.4.04) 
Ar you sure that the lette.t dated 19.9.03 (Referred to 

•i.n his 

er No. B-2/ 
MISC/IB/03 itd. 26.9.03) was actually issued by you and 

received by Sri Ilari Prassad NeaupaflaY ?' 
n.swer was, 'ithoUt consulting records, 1 can not say.' 

ii) Document No. 
2 "Under list of documents : i.e. No. Stafif/3216//

93  

dtci. 0.1.0.03 	
(ca:lling for explanation for 	

eaifliflg absent from 

duty 	w 	 aflaY from ..-.................e.f. 14.9.03 onwards) and docU flt NO. 3 i.e. No. taff/32 -  

16/ED/93 dtd. 12,11.03 (Or.der for 
putting off Sri H.P.Neaup  

duty w.e.f. 14.9.03) were shown as undelivered lette3S. Both the letters 

wer' addoOd to th official at Postal lB Oakland, Shilloflg thotgh it 
:er  

was kiown 1.IiL Lhe ofl:.Ic:I.i. iemained absent therefrOm 
.4.9.O3. Therefore 

the order putting 
off Sri NeaupaflaY from duty was issued without 

confirmation/ satisfaction that the the explanation No. Staff/32
-

IG/ED/93 cltsi. 
0.10.03 wa actually received by the Chargd official. 

IU. On xamiIiAtiOfl of the 	
ddit.oflai documents it was fomd that while 

tmental actions against the 
the AuthoritY was proceeding with depar  
official, ri Neaupaflay was striving with life in sickbed since he was 
if £eriuci ficom 1?ERIPHERIM NEVR7LGIA & SCIATICA' which was as per 

Doctor a critical, ailment with the loints 
of the backbone causing 

treInel)d011s 
pain spreading t;owards lower part of t.he body i.e. waist and 

feet compelliflQ the patient unable to 
walk or move. 

1. Since the charged official being less educated, did not Imow the 

Office Ru1c and procedurC 	
even he could riot call back his faniily 

'rom home town due to crit.ic&i illness. Moreover, his local 
careLaker was also an unemployed ordinary man knowing notng of 

office t hi  

rules. Ji). these factors made the official failure to report to 

Coxapetcilt 
AuthotitY regarding his absence from duty in 

due time. 

The charged official, therefore, deserves sypathetic consideration 
of the P.uthori.tY on humanitarian grounds." 

The lone z.tticle of the Charges was unauthorized absence from duty 
and leaving of the stat.ion without permission of the competent authority 
vi.e.f. i4..03. In the ptel.tmiwitY hearing itself, held o 15.3.04.,Sti 

1lariprflS( 
NeopanaY. the charged official cate.gor.tCaliY admitted that 

he was absent from duty w.e.t.14.9.03• But he denied the fact that he 

left 
th station without permission of the competent authority. Up to 

ubrLsZiOfl ci 
written brief and in the brief itself alo, the Charged 

officil explained that he was 3eri a 	
ouslY iii during the period from 

14.9.03 to 1.1.1.04 and reported to the authority Ofl 12.1,04. for his 

joining. And during the period he was under treatment and was staying in 
e rented. house of one Sri. Ram ahaciUt Magar, umpling, Shilloflg-6. 

th   

' 
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- 	 Pago--7. 

i Iiripra3ad Neopanay, could riot sàtisfatorily explain as 
N why he f.iJ,od to ,into.rrn the competent authority about liis 
&Loneo, 4dwnllc.r the period of aboub four months (i.e. 14.9b03 to 

drn1tted by the Charged official and from the deposition of both 
the Jitnesses(L' & DW) and all the doóumentary eidencë th 	fl archleof 
hagc is pirvod that Sri }1aLxpi.asad Ncaupanay, the Charcd 4  official, 

Was flL)-,tflt ti rn ciuey without any infomation to the coipetent authoiJ.ty. 

(Sri. 
£ncju ring Authority & 

AP (Cel,l) 0/0 the CPN, Shillong-1 

Copy forwardcd to ThChicf Po5tmit&r Geheral (Stf) 	Cirçl, 
Shiliong and.Discipl.thary Authority. Th iitire 
inqiiiry foldcrcontaining 1/C th 37/C is èñclosed. 

Iflq1gAutLft 
I 	

ASP (CeLl) 0/0 the CPMG, Siiilng-i. 

• 	 '1 

II 	 • 1 
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From - 

Shri 14'ari Prasad Neaupanany, 
RD. (G'DS),:Póstal I.B; (Qak1and/Shil1ön 
CIO Subash Pai Shop, 
Umplmg Shilkrng-793 006 

To 
4 

The.Chief Postmaster 	 (Staft) •. 

N E Circle, 
Shillong-793 001 	, 	 ... . 	

.y.......... 
Subject 	Inquiry report under Ru1e,1 

Rules 2001, against Shri Ha 
Postal IB., Oaklàn'dShilló1i . . 	. 	... 

Ref 	C 0's letter No Staff/3-ED4 

Si r,. 	
. 	 . 	 . 	 . 	 . •. 

,4 

With reference to your letter cited labo 
have received: 'your letter under, which ao'y ofIñdü . 	•

ct is suppli 	
. 	. . 	...... subjeed to me 

2 	'1 hat Sir, Ihave 1ready admitted"dui 
could not attend . my . duty of ED Màa1chiraPl 

. .. 
2003 nil 11-1-2004 

3 	. The reason : ; for ahsentingfromdüt 
Official's Written brief dated 8-5-2004 Dhng the pc 
suffeiing from the ailment "PER1PHERIAL NEVRI 
members were at home-town at'that timëjJid ShriR 
rented house was looking after me in réspectfi3' 
Nobody else.as  avai1ble with me tà•iñfo?inthbffi 

, 

4 	1, therefore, pray before you to kindly 
join my duty pardoning the lapses on my part on hum 
to avoid such lapses in future 

I shall be ever grateful if you would 
ravour to ic-instate mc in duty as early as possible ........................ 	

3 

: 

. 	 . 

i:. 

• 

state'that Fg 
'mentiónèd:' 

rki 

ings thatF 

Cl 

.tI;.:Cl'iarged. 
Jwas severely 

fathily. 
Lelowner of my 
xflodging etc 
ce:from düty 

id'allow me to 
,lry mybst'. 

order in my 
I 	11 1  

• 	. 
•, 	 I ...................... 

1 

.:=,= ';.1: •  

an 
• 	

.. 	
.: 
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aoca t  
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. 	 DEPARTMENT OF.POSTS INDIA 
OFFICE OF THE CHIEF POSTMASTER. GENERAL N. E. CIRCLE:: SfIILLONG-793 001. 

Memo No.Staff/3-ED/PF/99 	 DatOd at Shillohg, the 9h  August' 2004. 

Sri Hari Prasad Neaupanay, GDS, masaichi, Postal I. B. Oakland, Shillpng was proceeded 
against under Rule 10 of GDS (Conduct & Employhent) Rules 2001 on the charges of misconduct or 
misbehiviour based on the articles of charges framed agaInst hlm under CO., Shillong No,Staff/32-
ie/En93 d1ed 2-1-2004. The articles of chrges drawn against the said Sri H. P. Neaupanay, is as 
under. 

That Sd Hari Prasad Neaupana;, while functioning as GDS masaichi, Postal I.B. Oakland, 
Shillong during the period from 15-11-96 onwards, deserted and remainedabsent from duty with 
effect from 14-9-03 onwards without any information to the competent authority causing serious 
dislocation in service warranting action laid down in Rule 7 (b) of'Department of Posts GDS (Cnduct 
and employment) Rules 2001. 

By his above act the said Shni H. P. Neaupanay, failed to maintain absolute integrity, and 
devotion to duty as required under Rule 21 of the above rule, 

Statement of imputation of misconduct or misbeviour in support of the article of charge framed 
against Shri Hari Prasad Neaupanay, GDS masalchi, Postal I. B. Oakland Shiltong. 

That the said Shri Hari Prasad Neaupanay, while working as, GDS masalchi Potal ID, 
Oakland, Shillong during theperiod from 15-11-96 onwards remainedabsent from duty with. effect 
from 14-9-03 and left the station without any information to the competent authority whatsoever and 
caused serious dislocation in service. 

The aid Shni Hari Prasad Noaupanay, was hweverasked to 	lin the reason of his 
unauthorized absence and why disciplinary action will not be taken against him v.ide this office letter 
No,Stalf/32-16/ED-93 dtd.8-10-2002 nder registeed post. But the letter could.not be delivered o him 
and r.:turned undelivered with remarks ',ddressee left Oakland I.B. and hence returned to sender". 

The said Shni Hari Prasad Neaupanay was thereafter put off.duty'vide this office. letter 
No.Staff/32-16/ED-93 dated 12-11-2003, thecopy Of which also could not be delivered evento his 
home address and was returned undelivered with remarks "Addressee left without instruction". Sri 
Harl Prasad Neaupanay did not furnish any information till date. 

By his above act, the said Sri Ha'i Prasad Neaupanay failed to maintain absolute integrity and 
devotion to duty as required under Rufr. 21 of Department of Posts GDS (Conduct and employment) 
Rules 2001, warranting action laid dowu in Rule 7 (b) of the  said Rule". 

On receipt of the memorandum of imputation of misconduct or ,  misbehaviour, the said Shri 
Han Prasad Nenupanay.suhmitted his written defence vide his ropresentatlon date 11-1-2004 stating 
as under. 

That sir, I felt suddenly ill on the day 13-9-03 and rushedto the doctor and was under medical 
observation and advised to take complete.rest.w.e.f. 14-9-03: Again on 15-11-03. I felt severe pain 
and rushed to Dr. T. K. Ray and was under medical treatment and advised to take rest for another 57 
days and al 1 . r felt little better. I will resumed to my duty t day the 1 

1h  Jan 2004. 

Contd.. .2/- 
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Therefore, I would like to request you to kindly conider my case more sympathetically on 
humanitarian ground and exempt my absence of leave for above mentioned period. And I promise to 
discharqe my duty more sincerely and maintain absolute integrity and devotion in future." 

5. 	Thereafter Shri S. k. Chakraborty, ASP (Cell), Circle Office, Shillong was appointed as[0, to 
enquire into the articles of charges. The Inquiry officer on completion of the enquiry submitted his 
enquiry report vide No.B-1/R&ile 10/Enquiry/04 dated 18-5-2004. The findings of the Inquiry officer is 
as under. 

"After going through the Article of charges and inspecting the listed and requisitioned 
docurrients as well as examination/cross examination of both prosecution and defence witnesses by 
10-4-04, findings as noted in the folk.ing paras, could be traced out. 

Findings: - 

Summarily, the charges leveled against Shri Hari Prasad Neaupanayare as follows:- 

i) The official deserted and rem?ined absent from duty w,e.f. 14-9-03 onwards without any 
information to the competent authority_______ 

The official remained absent from duty w,e,f. 14-9-03 and left the station without 
any information to the competent authority  

The 0.0. had sincerely admitted, on the date of prelimihary hearing, that he was absent from 
duty w (- f. 14-9-03, hut he denied the charge of having left the station during the period of absence. 

On examining 3 (three) letters "under list of documents" by which the Disciplinary Authority 
proposed to sustain the charges against the charged official, it was observed that, 

I) Shri K K. Choudhury, A 0 (Bidg),, C 0 , rShlilong , reuested, the Chief Postmaster 
General(Staff), Shillong to take suitable action against theEDoffic1a1(ShrI1H P Neaupanay) vide his 
memo No B-2/Misc/IB/03 dated 26 9-2003 on the basis ofreport receK'e1 by him regarding absence 
of Shri Neaupanay from duty from 1c9-203. in the said IettérA.D:(BIdg) was found to have reported 
to CFMG(Staff) in compliance of, or with reference to •CPMG (.Staff)'s,ietter No.Staff/32-16/ED-93 
dated 14-11-2003 i.e., after the service of Shri Neaupanay was alreadyput.off from duty (vide 0.0's 
No.Staff/32716/ED/93 dated 12-1 1-03). Here 1  it reveals that this document is dOubtful since the date of 
report of A.D.(BIdg) does not commensurate with the date of Circle Office letter referred to, therein. 
Further, the A.D.(Bldg) (prosecJtion witness), during cross examination by Defence Assistant, could 
not give the clear and bold answer to the following question,  

QJ\çj. 0S No.2 dated 3-4-04) 	. 
'Are you sure that the letter dated 19-9-03 (Referred to in his.létter No,B-2/Misc/IB/03 dtd.26-

9-03) was actually issued by you and received by Sri Hari Prasad Neaupanay?' 

Answer was Without consulting records, I can not say.' 
ii). 	Document No.2 Under list of documents: i.e. No.Staff/32-16tED/93 dtd.8-10-03 (Calling for 
expnation for remaining absent from duty ............ w.ef. 14-9-03 onwards) and document No.3 i.e. 
No.Staff/32-16/ED/93 dtd.12-11-03 (Order for putting off SriH. R Neauparay from duty w.e.f. 14-9- 
03) were shown as undelivered letters, Both the letters were addressed to the official at Postal I.B. 
Oakland, Shillong though it was known that the official remainiedabsent there from 14-9-03. Therefore 
the order putting off Sri Neaupanay from duty was issued without corifirmation/satisfabtion that the 
explanation No.Staff/32-16/ED/93 dtd.8-10-03 Was actually received by the charged official. 

Contd .... 3/- 

- 	.,-,--.--. 
.., 	.,, 
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.d. 	On examination of the additional documents it was found that whUe the Authority was 
proceeding with departmental actions against the official, Sri Neaupanary was striving with life in 
sickbed since he was suffering from 'PERIPHERIAL NEVRALGIA & SCIATICA' which was as per 
Doctor a critical ailment with the joints of the backbone causing tremendous pain spreading towards 
lower part of the body i.e. waist and feet compelling the patientunable to walk or move. 

11. 	Since the charged official being less educated, did not khowthé Office Rules and procedures, 
even he could not call back his fami' members from home town due to critical illness. Moreover, his 
local caretaker was also an unemployed ordinary man knowing nothing of office rules. All these 
factors made the official failure to report to Competent Authority regarding his absence from duty in 
d u e time. 

The Charged official, therefore, deserves sympathetic consideration of the Authority on 
humanitarian ground." 	- 

The lone Article of the Charges was unaUthorized absence from duty and leaving of the station 
without permission of the competent authority w.e,f, 14-9-03. In the preliminary hearing itself, held on 
15-3-04., Sri Hail Prasad Neauanay, the charged official categorically admitted that he was absent 
from duty w.e.f. 14-9-03. But he deniedthe fact that he left the station without permissionof the 
competent authority. Uo to submission of written brief and in the brief itself also, the Charged official 
explained that he was seriously ill during the period from 14-9-03 to 11-1-04 and reportedto the 
authority on 12-1-04 for his joining. And during the period he was under treatment and was staying in 
the rented house of one Sri Ram Bahadur,  Magar, Umpling, Shillbng-6. 

Sri Hail Prasad Neaupanay, could not satisfactorily eplain as to why he failed to inform the 
competent authority about his absence, during the period of about four months (i.e.,14-9-03 to 11-1- 
04). 

FINDINGS:- 
As'adrnitied by the charged official and from the deposition of both the witnesses (PW& DW) 

and all the documentary evidences the article of charges is proved that Sri Hari Prasad Neaupanay, 
the charged official was absent from duty without any information to the competent authority." 

6. 	I have gone through the articles of charge, the imputation of misconduct and misbehaviour, the 
defence representation dtd.11-1-2004 submitted by the charged official on receipt of the charge-
sheet, the report of the 10. with his concluding findings, the written representation dtd.23-6-04 
submitted on receipt of the copy of 1,0's report as well as the relevant records of the case very 
carefully. I fully agree with the final findings of the 1.0. stating that the articl of charge is proved that 
Sri Hail Prasad Neaupanay, the charged official was absent from duty without any informationto the 
competent authority. But elsewhere in his report the .0,, on the one hand opined, interalia, that the 
charged official deserves sympathetic consideration as he Was striving with life in sickbed sirice he 
was suffering from 'PERIPHERIAL NEVRJALGIA & SCIATICA' which isa critical ailment with the joints 
of theback bone causing tremendous pain spreading towards lower part of the body i.e. waist and 
feet compelling the patient unable .to walk or move. On the other hand he stated that Shri H. P. 
Neaupanay could not satisfactorily explain why he failed to inform the competent authority about his 
absence during the period of long 4 months or s.o as he pleaded riot to haye left the statIon, From the 
available records like undelivered cover in respect of CO's letter No.StaffI32-161ED193 dtd.810-03 
and the A/D in respect of CO's letter No.Staff/32-16/ED/93 dtd.12-li-03 signed by one Sri Om'Nath 
Neapanay for Hail Neaupanay on 19-11-03, it could be guessed that the charged official left station as 
he was not available either at hi i . dng address or at his residential address. This idea could be 
deeply and more safely substantiated later, as the charged official failed to. explain satisfactorily the 
reason of not informing the competent authority of his such serious illness either by post or through 
special messenger supported by medical certificate at least.for the initial period of 63 days granted by 
the attending doctor on 14-9-03, because he wasfully conscious both physically as well as virtue of 
his experience of service for long 7 years or so, which would not have.required any personal physical 

,4e- 
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movements. Evidently enough that the plea and episode engineered by the charged official appear to 
be fabricated in entirety and do not have any leg to stand. In view of the facts and circumstances 
discussed above there is hardly any scope left with the undersigned to deal with the case leniently as 
the charged officia•l exhibited serious negligence of duty by causing total dislocation of service for 
such a long period which warrants deterrent action, 

7, 	I, Shri B. R. Halder, Asstt. Director of Postal Services, (Staff) 010 the Chief PMG, N. E. Circle, 
Shillong do hereby impose the penalty of removal of SriHari Prásad Neaupanay, GDS Masalchi, 
Postal I. B. Oakland, Shillong from service with effect from the date of issue of the order. 

B. I(Halder) 
Asstt. Director (Staff) 

For Chief Postmaster General, 
N. E. Circle, Shillong. 

Copy to:-  
1) Shri Hari Prasad.Neaupanay, GDS Masalchi, PostaliB, Oakland, Shillong (Put off 

duty) at dO Subash Pan Shop, Umpling, Shillong793 006. 
)The A. 0. Accounts, CO., Shillong. 	 . . 	. 

The Asstt. Director (Vig) C.O., Shillong. 
The AAO (BGT) CO., Shillong.  
P/F of the official. 

For Chief Po'1mao?reneral, 
N. E. Circle, Shillong. 

I. ' 
) 
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To 

Tue Director Postal Services (HQ) 
010 the Chief Postrn aster Genera], $ 
N.E. Circle, Shillong-793 001, (Appellate Authority) 

Fbi ouph 
'Die Asstt. Director (Staff) 
0/0 the Chief Postm aster General, 
N C Circk, S]iillong-793 001 (l)isciplinaiy Authority) 

Al )Pellanl - 	 ' 	I 

Si i Hart Prnsad Neaupanay, GDS Maza1clu,t 
Pistal I B Oakland, Shilithig 	:s 	it' 

r 

Sub. : Appeal against the Order of rem oval from Selvice. 

Iv11C 	Assit, Director (Stall), 0/0 the ChièfPosjmasfer General,.N;E. Circle. 
Shu1long LeiterNo. StafD'3-ED,PF/99 dtd:09,8.04. 

\Vitli due respect, and humble submission, L beg to etato that I, Sri Hari Praaad 
Neaupanay, GDS Masaichi, Postal I.B. Oakland, has been working in the post since 15.11,96, being 
appointed by the then Asstt..Poslni aster General, N.E. Circle, ShIllonga Class-I Officer, vide hi 
letterNo. Sa1ff'/32-16/ED/93/ dtd.14.11.96, (Copy encIoed) continuously, without any dispute oi- 

Jol -111 11 ,11 ely, what may be happened to the hum an [icings, I tll ill 
seriously and tiddenhy w.e.f.13.9.03 (A'N) and could not attend m 	w y dut 	.e.fil.9.03. I thouhit I 
would be cured :ooum but day by (lay my illness became more serious. As 'detected by the phyici aim 
P wi tdIriu( II om 'PElU1j1jj1 NEVERALGIA & SCIATICA' with joints oF' time back bone 
Cautil trnieiudou pain spreadiu towards lowei pait of the body i.e. \Vaist and 1 ,00t compelling in e uiimalile to valt or in ove. I airm Iaying at Simillong alone and no one is there to help me nor I 
con Id ''h help I ruin :uiybody a I was striving with life in sick —bed. I look slielt er  in my rent C(I 
lion:c om:d Sri Rain l3aliadur Magar, Umnph ing, Shiliong-6,'amid was un.ler (rentmnemif oil )r. 

Ille 

[.L, lov at Shdloiig lip to 10.. L0'l. By this time, my authority inilim.ed DicIphinnrv action apiint 'nut ,un't ('I5h( vidO C:.O.shiitoug  letter No. Stuff/32-16/ED-93 dld.2. l.0& Time Ailick' of ('Pun ie wa that t was absent li'oui duly uri-authorizedly w.e.f. 14.9.03. ouwarth; and !efl 1110 Stat ion vittioiii iui! 'orTh ation to lime Competent Athorjty, in brief, 
.A8 soon as I felt something better, I rushed to my controlling 'auth only, 

.I)in -cctoi- (St all) Circle Office, Sliillong, for my joining w.e.f, 11.1.04, but lie dd not allow inc to 
I CS1mtu( my duity but iiiil ialcd muqumirv appointing Inquiring Aiitltorty etc. 

TI 

	

 Xy
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In the preliminary inquu-y 	 the fact and 
e tpressd my helpless condit ion vthat wasEgolng on me;dui ing the period I old the fact that 

ut1I" I (11(1 'H)t leave the station but I took shelter in the residence 1of onc& Rim BahitdurN.Tagar  
as a tennnt as there was none to look aflerme,dunng 	 • I 	

.( . 	 .,. 	 . 	 . k 	•, 

	

flic Tnqttinng Aut1ioiit continued the 	 iRai Bil'hu IvTngvi thc' 
Holuiw' - Omler I, iut spIt (Oflfiflh1 ed my Statement, before the InquiringAtIio ily 

T'he Inquit-irig Authority concluded his inquiryand1e1d11catt1ie4Ar ide of Chargec ws 
"Jt•OV(1" 11 I he sam e tim e he opined that 	 et ic coni deration - 
Qi tlft_ Diciphuaiy Autliony, iiice he wia 	 c 	n (ho p cfnvingwhife ituinicj'bec1 urig 	cii 1 

11e Disciplinaty Autltoi ity fully agreed 	 of the Inqtiii ing 
AUI(EOI t\' but unfortunately he dtd not agreo\wdli the reconmendatinof the Inqun ng u1hont 
that Ih C t;'u god ofl'icial desen'ec sympathetic considez aton 'of tlieDi 6iplinary Antlioiit V (\' uk' 
P:ia (, oi the Ictler ofttie Disciplinary AuUority uiiderófeøhco)uitIsnatcliecI nvav t1i am aII.t . 	' 	 . 	 . 	. 	. 	. 	

. .1. 	- 	 ' •i ... . 	. 	'. , ol) 01 IIL\' l3iea'I-eicning  
My respected Dtsciplitiaiy Authority 'did notconsder helplescoiidttioii of a poor fellow 

dUUIJE/ 1IJS serious iIlues, he did not consider undisputed er -wceof (7)Seven yParc, 1w (hd ot 
ii i o' h tibot dm te eveti to di a subisteio allowance 1ung Put-oil' period as adin iw.ible as 

	

. 	",- 	.. 	. p'r 	lie did ag e, vitIi tho reconinendafjori 0 61I&XItiiiIi'AiiflLoriiy appointed by him el 1 
bi tt d un ' (1 t U 5!14t1 di 	( 1i P°' j ()1) of a. Ci 	Dak Scvnk, I ike in c 	' 

And t (it he 3m poe.l' the perinl' of cRcin  oval ' updh 	 reforence, vh I k I 
vvts appo;nfe( by the then As&t. P .o utrn asterGeiieraj a classL JOfficeaIready,rnenfiorted above. 

tiW I 1hereore requesi you Sir, kindIy,t.oconsider,my .cReIpftd to Tensth1 c in 0 	early as  
pOYibk for iiich kind ofactionI shail ieinatn everifuD 	jT aut 

lkl 01 
- 	fti 

Thiclo i) A copy of the Appointment letter 
g.  ii A copy oft he Memo No Stnff/3-ED/PF/99 	 ?L Did (19.8.04.  

Y . 

H1tPrEsjidNeaupanty 
i £!TGDSMasalchjlp ostal ' 
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'Ad\ 1nc copy to SnA. W4ilia, Duector Potai Services (IIQ)'O/O theCluefPoslmatex General, 
N E Circle, Shill on-793OO 1, forjiii'kind Iii 	io 	 1 

TL J'A 
: 

r 	 f 

Hri :prisadNeqanay.): 
rV 	 44 
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